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O.A.No. 52/94 

ORDER 

As per the Hon'ble Sri A.B. Gorthi, Member (A) ) 

.1 
The applicant Y'° was $o&394  on compassionate 

grounds in a Group-D post claims by means of this appli-

cation that2  keeping in view his academic qualification, 

-- • have considered him for anoointrnent____ 
to C1ass_flIkost. 

The applicant passed B.Com. and was studying in M.Com. 

His case for compasSionate appointment was considered by 

the respondents and he was appointed to a Group-D post. 

The respondents, in their reply affidavit 4aa2  stated 

post was considered by a screening conniittee. But in the 

test that was conducted the applicant did not secure the 

required number of marks and as such he was found unSuitable 

for appointment to Group-C post. The respondents, therefore 

offered only a Group-D post to the applicant, who is now 

working in that post. 

Sri R. Brijmohan Singh, learned counsel for the 

applicant has drawn our attention to Railway Boardts  order 

dt. 25-6-85 para-2(ii) which reads as follows: 

"if the ward possesses the prescribed iiirñum 
ediieiièioiial qualification, he should be considered for 
appointment in a Group 'C' post for which he may 

be suitable and eligible. If, however, he is found un- 
suitable for one Group 'C' post, he should be considered 

• for an alternative Group 'C' p:ot for which he is eligible 
and suitable." 

5. 	on the authority of the af.resffi.ted Railway Board's 

order the applicant's counsel urged before us that the res-

pondents should have considered the eligibility of the 
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Tpplicant for an alternative Greup -post. In this 

6nestç Sri D.F. P€il, leaned standing counsel fer 
the recordof the pr.ceed- - 	- 

ings of the screening Cemmittee and the cesSe Of the 

test conducted. From the rec,rdjt is evident that the 

applicant did net secure the required minimum percentage of 

marks for Group-C pest. We ala. féusd that the minimum 

required percentage has been lewered for app.intment te 
ox.• tne applicant wis considered. 

I' - 	 - 

As the applicast 4id net secure the required percentage 
C 	 C 

of marks even for the post •f Artisan which it also a 

Group-C post, the applicant was found net suitable for 

appeintment an an Artisan also. From the recerd it is 

Para-2 (ii) Of the Railway Beard's erder dt. 25-6-85 by 

considering the applicant for an alternative Group-C post 

als,. 

6. 	In the aferestated circumstances, we find no irregu- 

larity or any illegality in the action of the respondents  

in denying the applicant'fi appointment in a Group-C post. 

The application is therefere dismissed, but in the cit urn-

stances no order as to costs. 

(P. ChandrasekharaeddJ) 
Member (J) 	 Member (A) 

Ot. 17-6-1994 
Open Court dictati.. 

DEPUTY REGISTRAR(J) 

contd ... 



1-'- 

pvrn 

TNPED BY 	 COkPAnED 

Ci-IECILD 131 	 APPROVED BY 

IN THE CETP.L AflJNISTprIvE TRIDTflZAL 
I-rYDEIRAEAD BENCH AT HYDEPJJ3;D. 

THE HON'ELE 

	

- 	 AND 

* 	 THE 	 : NENB9) 

IWO 

THE FIOH'I3LE MR.T.CHANDR;SI.JRPDD 

AND 

' 
THE 

Dated; I 	4 1994. 

ORDEFy'Jth~. 

No. 	
A 

in 

O.A.No 4 

T.A.No. 

dmitte\alnCterim Directions 
ued. 

All ed

Dispos h direc ions 
Dismissed. 

Dimissed dS Withdrawn 
Disssed %rdef ault. 
Reje 

 tans's mine,pa,.a. t.46n.I I 
DESPATCH 

29 JUN1991. 

HYDERABAD BENCH. 




